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NHRCseeksstatusreportonvillagesin
Odisha’sreservedforestareas
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BHUBANESWAR 19 JANUARY

The National Human Rights
Commission (NHRC) has
directed the Odisha Disaster
Management Department
to submit the up-to-date
status reportofvillageslocat-
ed within thereserved forest
area.

The Commission acting
on apetition filed by human
rights lawyer Radhakanta
Tripathy, asked the author-
ites concerned to submit
the district wise details of
converied revenue villages
and the status of provided
facilities, cdlaimswithin eight
weeks.

Lack of bare necessities
and basic amenities to the
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villagers (mostly ST & SC)
of forest villages described
as ‘Zero Villages' as they are
within the reserved forest
area.

As the forest villages are
not onrevenuerecords, they
have no elected represen-
tatives or Gram Sabhas. As
per the 2011 census, India
has 4,526 forest villages in
the country, out of which
458 forest villages are in
Odisha. It has further been
mentioned thatin May 2016,
the Union government had

admitted that there was a
need for conversion of forest
villages into revenue villages
considering the difficulties
faced by the people living
in forest villages.

Tripathy also pointed out
that there areissues of human
trafficking, man-animal con-
flict, distress migration, mal-

nutrition and absence of

health care and educational
facilities, which need to be
resolved on priority basis,
The villages located in
Dhenkanal, Angul, Ganjam,
Nayagarh Districtsin Odisha
arefacing all these problems.
Villagers of zero villages
should have facilities of safe
drinking water, playgrounds,
allweather roads, PHC, edu-
cationunder RTEAct, toilets,

etc. for better livelihood.
Citing denial and depri-
vation of social justice, basic
amenitiestomore than 4000
forest villages in India, Tri-
pathy pointed out that the
State of Odisha has more
than four hundred twenty
forest villages, where people
lead miserable lives with
sufferings. The forestvillages
in Chhattisgarh, Madhya
Pradesh, Jharkhand, West
Bengal, Maharashtra, Telan-
gana, Andhra Pradesh, Tamil
Nadu, Kerala, Karnataka and
Northeast states are also
struggling for basic amenities,
bare necessities and other
welfare schemes as well as
suffering from Left-wing
Extremism and ineffective
constitutional Safeguards.
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U.P. Police book trans activists fighting for horizontal reservation
after complaint from transgender welfare board member

https://www.thehindu.com/news/national/uttar-pradesh/up-police-book-trans-activists-
fighting-for-horizontal-reservation-after-complaint-from-transgender-welfare-board-
member/article69116196.ece

The registration of FIR comes days after National Commission for Scheduled Castes
took cognisance of a caste atrocity complaint against State Transgender Welfare Board
Member Devika Devendra S. Manglamukhi

Published - January 19, 2025 07:38 pm IST - New Delhi Abhinay Lakshman

Uttar Pradesh Police have registered an FIR against prominent Dalit and Bahujan trans
rights activists, including Chennai-based Grace Banu, based on a complaint from
State’s Transgender Welfare Board Member Devika Devendra S. Manglamukhi. The
development comes days after Ms. Devika was called out for allegedly harassing
activists fighting for horizontal reservation for trans people in public education and
employment.

The friction between trans activists fighting for horizontal and those for vertical
reservations came out in the open earlier this month when National Commission for
Scheduled Castes (NCSC) took note of a caste atrocity complaint against Ms. Devika,
filed by Saharanpur-based Dalit trans woman Yashika, who alleged that the Dalit trans
community in the State “lives with fear because of her”.

In the complaint, Ms. Yashika alleged that Ms. Devika, a “prominent upper caste
transgender” and a strong proponent of vertical reservation for trans people, would
‘routinely” call and harass trans activists who advocated for horizontal reservations
instead. She added that in one such call, the Transgender Welfare Board Member
directed casteist and transphobic slurs at her. Ms. Devika has denied these allegations.

Horizontal reservation vs Vertical reservation

While vertical reservation would translate into a separate quota category to cover all
trans people irrespective of their socio-economic backgrounds, many trans activists
across the country have stressed that horizontal reservations are the need of the hour
as vertical reservation ignores the layered nature of discrimination trans people from
marginalised castes face. They say horizontal reservation would ensure a percentage of
opportunities for trans people under each socio-economic category.

Within 24 hours of the media reporting that NCSC had issued notice on the caste
atrocity complaint, the Lucknow West Commissionerate of the U.P. Police registered an
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FIR based on Ms. Devika’s complaint under sections of Bharatiya Nyaya Sanhita that
deal with robbery, criminal intimidation, and intentional insult to provoke breach of
peace.

Those named in the FIR include Yashika, Jane Kaushi, a Delhi-based activist fighting
for horizontal reservations in courts, Ritwick Das, another trans activist based between
Lucknow and Delhi, and Grace Banu, who has led successful battles for horizontal
reservations in States such as Tamil Nadu and Karnataka.

In her complaint, Ms. Devika alleged that the accused wearing face masks accosted her
outside her residence on December 22, robbed her of her purse which had some cash
and jewellery, and also threatened her with “sharp weapons”. She further alleged that
they threatened to rape her and accused Ms. Yashika of “damaging” Constitutional
values.

Activists say charges are ‘absurd’

When The Hindu reached out to them, all four accused called the allegations “absurd”
and “blatantly false”. Ms. Yashika said, “l was in Lucknow then and so was Ritwick, for a
gender sensitisation programme meant for police officials of 75 districts. During the trip,
| had no contact with Ms. Devika.” Ms. Grace Banu and Ms. Kaushik said they have
never been to Lucknow.

Ms. Banu said, “I have never met or interacted with Ms. Devika but | have spoken out
against her casteist views on reservations as | have always done throughout.”

When contacted, Ms. Devika told The Hindu, “| have nothing to say. Please speak with
the concerned police officials.”

In her police complaint, Ms. Devika said that she had been too scared to report the
incident on December 22 and had taken some time to build courage to report it. She
said that she had filed complaints with National Human Rights Commission and
NCSC over the “false allegations” against her.

Based on Ms. Yashika's complaint, NCSC had issued notice to local authorities in
Saharanpur on January 3, asking for action taken reports within 15 days.
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NHRC seeks explanation from Odisha chief secretary over police
assault on woman

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-explanation-from-
odisha-chief-secretary-over-police-assault-on-woman/articleshow/117377752.cms

Jan 19, 2025, 11.08 PM IST

Bhubaneswar: National Human Rights Commission (NHRC) has directed the chief
secretary of Odisha to explain why the commission should not recommend monetary
compensation of Rs 10,000 to Mita Sethi, a resident of Bhadrak district, who was
allegedly assaulted by police officers at Chandbali police station in June last year.

NHRC issued the directive on Jan 16, following a petition by human rights activist and
lawyer Radhakanta Tripathy. The complaint detailed that on June 25, 2024, Mita Sethi
was assaulted at the Chandbali police station over a minor incident involving her child.

According to the petition, Sethi, her husband, and their child had visited the police
station for a case-related matter. While at the premises, their child was playing with a
shoe cover, which accidentally fell. An on-duty constable asked Sethi to pick it up.
When she refused and argued, the constable slapped her. Two other officers reportedly
joined in the assault. The incident was captured on a mobile phone by bystanders and
later went viral on social media.
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Arunachal: AUS to Host National Workshop on Right to Education
(RTE)

https://www.sentinelassam.com/north-east-india-news/arunachal-news/arunachal-aus-
to-host-national-workshop-on-right-to-education-rte

The Arunachal University of Studies (AUS) will host a two-day national workshop on the
Right to Education (RTE) from January 20th to 21st at the university seminar hall.

19 Jan 2025, 8:56 am

NAMSAI: The Arunachal University of Studies (AUS) will host a two-day national
workshop on the Right to Education (RTE) from January 20th to 21st at the university
seminar hall.

Organized by the faculty of Arts and Social Sciences, Legal Studies, and Education,
and sponsored by the National Human Rights Commission (NHRC), Government of
India, New Delhi, the workshop will feature presentations by five distinguished resource
persons from various fields. Special Representatives from the NHRC will also be in
attendance.

Prof. (Dr.) D. S. Hernwal, Vice-Chancellor of AUS, will grace the inaugural session.

The workshop aims to enhance awareness, build capacity, and support the effective
implementation of free and compulsory education for all children. It will provide
participants with a comprehensive understanding of RTE provisions, including key
topics such as inclusive education, child-centred teaching, infrastructure standards, and
the role of the community in school management.

A total of 200 participants are expected to attend the workshop.
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Arunachal : 3fTecferdar fRian & SR (SMRETE) R APty i smaiford
B

https://jantaserishta.com/local/arunachal-pradesh/arunachal-australia-to-organise-
national-workshop-on-right-to-education-rte-3780137

19 Jan 2025 10:38 AM GMT

NAMSAI: 3fPUTFd JHaRICT 3t TalST (AUS) 20 ¥ 21 SHARI d& gfAafic! AAR gid &
&1 & SRIPR (RTE) TR & T AP BRI ST HXNHET 3R FHTorb [,
BN ST SR Rian Yo gR1 SIS SR AP AHAIISR SR (NHRC), HRA
WHR, T3 facah gRT Ui, wriemer # faftd &= & dig ufafid e faadl gr
TRl &1 ST | NHRC & Ta=ie wfaf=ifdy oft Sufyd 36

AUS & FAUTd Y. (ST.) S1.TH. g-aTel IgUTSH T BI MUT IETEH |

DT BT T SRedHdl @I, &I AT BT 3R Tt st & fore Feges iR
3ifard fRren & guyTdt Hrafa &1 gud w1 8 | g8 UfaHTiIa & RTE WauT & as
qAS U™ S, o qaTah e, Sra-dhisd Rigon, gard! gfer AFe $iR 3G d ae=
H e & YS! o TE fawg e & [SrRiRna & $d 200 UfAHIRET & U o @
e
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Act on ‘zero’ villages: NHRC to Odisha govt

https://www.orissapost.com/act-on-zero-villages-nhrc-to-odisha-govt/

PNN Updated: January 19th, 2025, 09:13 IST in State, Top Stories

Keonjhar: The National Human Rights Commission (NHRC) has instructed the Principal
Secretary of the Revenue and Disaster Management Department, Government of
Odisha, to present an up-to-date status report on the conversion of 589 ‘zero’ villages
and 20 ‘forest’ villages.

The apex rights body has also requested district-wise details of converted revenue
villages and the status of provided facilities and claims to be submitted within eight
weeks, without fail.

The order was passed while monitoring a petition filed by rights activist and Supreme
Court advocate Radhakanta Tripathy. The petition highlighted the lack of basic
necessities and amenities for villagers (primarily from Scheduled Tribes and Scheduled
Castes) living in forest villages, also known as zero villages, which are located within
reserved forest areas. These villages are not listed in revenue records and, as a result,
lack elected representatives or Gram Sabhas.

According to the 2011 Census, there are 4,526 forest villages across India, of which 458
are in Odisha. The petition also noted that in May 2016, the Union government
acknowledged the need to convert forest villages into revenue villages due to the
difficulties faced by residents. Tripathy further pointed out various issues faced by the
residents of these villages, including human trafficking, man-animal conflict, distress
migration, malnutrition, and the absence of healthcare and educational facilities. These
issues, he argued, should be addressed as a matter of priority. Villages in Dhenkanal,
Angul, Ganjam, and Nayagarh districts in Odisha are particularly affected.

Residents of zero villages should have access to essential services such as safe
drinking water, playgrounds, all-weather roads, primary health centres (PHCs),
education under the Right to Education (RTE) Act, toilets, and other basic facilities.

Tripathy also highlighted the broader issue of denial of social justice and deprivation of
basic amenities in more than 4,000 forest villages across India. Odisha, with more than
420 forest villages, is a key example of this deprivation, as people in these villages lead
miserable lives. Villages in other states such as Chhattisgarh, Madhya Pradesh,
Jharkhand, West Bengal, Maharashtra, Telangana, Andhra Pradesh, Tamil Nadu,
Kerala, Karnataka, and the Northeastern states are similarly struggling with a lack of
basic amenities, welfare schemes, and are further affected by left-wing extremism
(LWE) and ineffective constitutional safeguards.
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In response to the gravity of the issue, the NHRC 13 August last year directed the
Secretary of the Ministry of Rural Development, the Secretary of the Ministry of Forests,
and the state Chief Secretary to address these serious concerns and ensure necessary
action. They were instructed to submit their action-taken reports (ATRs) to the NHRC
within eight weeks.

Despite these directions, the state government has submitted a series of
communications admitting that proposals for conversion are pending at various levels. It
is concerning that, despite specific laws and directives from the State Ministry, the
Secretary of the Board of Revenue, Odisha, the Director of Land Records, Surveys and
Consolidation, Odisha, and all District Collectors have failed to take prompt action to
complete the conversion process within the stipulated time. Nearly nine years after
guidelines were issued for the conversion of villages, the actual status of conversion
remains unclear, as observed by the NHRC.
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https://jantaserishta.com/local/odisha/nhrc-asks-odisha-government-to-take-action-on-

zero-villages-3779259

19 Jan 2025 11:12 AM

Keonjhar SRITSR: AP AMANUBR SN (TR 7 ST TRBR & Ioid T 3MUa
geeE faHRT & gU fad & 589 Ry T IR 20 G A & FUAROT TR A Rufa
RO Ugd A &1 A faan 31 wate iR A 7 uikafda ora el &1 fraar
fIaRur 3R UeM &1 718 Jlaersif ok gl & R B o116 g & HaR TRgd dx &1 off
SRIY T 1 T8 311X SHIBR HRGd R oA DIC & fIgadr eTwid FUTét gR1
SR 1! B TR S gT Ui fasan mar| anfaest # o= el § g ara Jmfio (s
U Y Yferd SHefaal 3R Sy st 9) & fog gardt srazadmarsit sk gfaenait
B B Bl ISR foban a1 8, R 7 719 4t e1 S 8, o SRfgd o el A R 71 3
Tig YoRd Rl & YHlax T8l & IR URUIRaG®, FHaitad ufafet ar am quis &
e

2011 &Y SFRTUAT & SR, I YRA H 4,526 G Tid §, foFH 9 458 sz & €| anfet &
g vt Ieora [ T § 96 118 2016 B, % TRSR A HaTRd! gRT AEAT $1 O 361 Bl
& HRUI G Tl DI I Tid] T Faai B addhdl Dl WieR fbar| Hurdt A 4 1idl &
TRt gRT Q1 fbu S aral faftrs gef &t okt e faaman, o Ora aep<t, Ora-
Uy gy, Terequl Tard, SO 3R TR JaT 3R Afere et o srufufa i g
I8 ad fear i 39 gEl &1 ufliear & dR W & fasar S anfgul enfewm &
P, ST, o SR TaTTeg foral! & id fadiy =0 9 yHIfad g |

I At & ARl &1 JRfEd toed, W & AeH, 9 A & Sed J89, WS
WY &% (PHC), e o1 fBR (RTE) IITH & dgd Rren, ey iR 8 gHard
gfaursft SRt Mawad arsh d% Ugd sl dlet| AUTSt 3 URd WR & 4,000 ¥ 3@ a4
Tl & QreTfore =  dfad g iR gard! gfaunstt I dfad g & e ge, &I 4 SR
forar| anfeem, fords 420 9 STET a4 7114 §, $9 31HTd H1 Th UM 3Tl §, i 3 T1al
# dlvT T Site Sid ¢ 1 BTiTg, A UeRl, IIRWS, UiH &, HERTY, deiTHI, iy
TSR, TG, IRd, Hicd R YarR Iod! o 39 Iqsdi & g Ht 3t ave gFHarct
gfaursfl, FRUGRT Ao ST HH J I 36 & AR aHuR IUATE (LWE) SR STt
YT JR& Iumat F 3R ot Wrer yHifad B

39 Ge, &1 THRAT &1 ¢&d gU, NHRC 7 TUSd 91 13 3ARA &1 Ao fadry HaArerd o Wi,
I T o Gid SR e & H&A Gid D1 39 THR fidrell & @R H=A iR I
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HIATs AT A o1 A faam 411 I 311 e & HidR NHRC & 31Ut FHIRars Ruie
(ATR) TR A BT G & 711 11 31 RN & JTac]g, It WRBR A P JdR Td fobu
g, for o WieR forar a1 § fos =uiarur & vRara fafie TRl &R dfed § 1 g Ridemes & &
o AT & ARy ST ofR SR & aracig, Sifeen & Iora ars & Ifug, shfeen &
YA sifirelE, Tdamn iR Tdhadl Hee Sk wut forar soeer Fuifd g & iR
SR UfehaT B [T B & foIU afRd BRars $HRA J fawha 38 § | Tidl & S aiaRul & fag
fE=-Fer Ot fore S & @Tue =t Ore a1 off, TTUT SR gRT ¢ T8 aRdfas fRufd
3RUY 11 88 5




